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()JCIIlQ of braaches ~ of NationalWed 
Banks In Tba.1Ia Distriet of 

MaharUhtra 
5495. SHRI R. K. MHALGI: Will 

the Minister of FINANCE be pleased 
to state: 

(a) whether there is any scheme 
drawn up for opening of new branches 
of the nationalised banks in the Dis-
trict of THANA (Maharashtra) during 
the next two years; and 

(b) it so, the details and time 
~chedule thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): (a) and (b) 
The banking coverage in Thana IDis-
trict with 85 rural and 64 semi-urban 
branches of commercial banks worked 
()ut to one branch for every 13,000 

rural/semi-urban people as at the end 
of December, 1979. It is not, theretore, 
a deficit distri~ with reference to tile 
norm of rural/semi-urban brahc)), for 
every 20,000 rural/semi-urb~ people 
adopted by the Reserve Bank. for its 
current branch licencing policy for 
1980-81. The State Government ha-ve 
also not suggested any centre in this 
District for branch opening dUTing 
1979-81. 

The Reserve Bank of India has, 
however, reported that as at the end 
of June, 1980, 6 licences issued to the 
banks on their individual applicatioJls 
were pending implementation. These 
offices are expected to be opened be-
fore the end of 1981. Names 01 t.e 
centres to which these licences relate 
are set out below:-

- --------- - --- ---_----- -- -----
Name of Centre Name of Allottee Bank Category of 

Centre 

1. Thane . Bankorldaharashta Urban 

2. 'tllane · United Commercial Bank Do. 

3· Thane · New Ban'- of India Do. 

.... Vashi Turbe (Mafco) 
5· Kalyan 

· Syndicate Bank 
Do. 

Rural 
Semi-Ul'ban 

6. Bhivandi . United Western Bank Limited Do. 
--------- - -----

Javestment in IIldustriaI UndertakiDrs 
of South 

6496. SHRI M. V. CHANDRA-
SHEKHARA MURTHY: 

SHRI P. M. SAYE'ED: 
SHRI GHULAM RASOOL 

KOCHACK: 

Will the Minister of FIN ANCJ: be 
,Teased to state: 

(a) ,,'hether the All India Financial 
Institutions and Banks which ha.ve 
ploughed public funds worth crores 
of rupees into some of the larger 
industrial undertakings in the South 
in order to bail them out ot. their 
difficulties have become increasingly 
apprehensive about the satety ot their 
investment; 

(b) if so, whether the financial 
bodies proposed to initiate ~n inde-
pendent probe by some outside con-
sultancy firm into the working of 
some of the units whose perfQrmance 
has not come up to their expectation; 
and 

(c) if so. what are the units in 
respect of which such enquiry is pro-
posed to be held? 

THE DEPUTY MINISTER IN' THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): (a) No, Sir. 

(b) and (c) Do not arise. 
Meltblr Scrap ImlJort Lic.ced .. 

Arc .... na0e8 
6497. SHRI BANWARI LAL: Will 

the Minister of STEEL AND W1O:S 
be pleased to state: 
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(a. the quantity of meltin. scrap (a) whether it is a fact that the 
import liceosecl to arc furnaces. unit- import of meltin, scrap is wader 
w!ae. during the y.ears 1977-78 and O. G . L. but canalised throLl.iXl the 
1"1-1'; , Metal Scrap Trade Corporation Ud.; 

(b) the quantity of meUin, scrap 
impGrted, unit-wise, durin, 1977-78 
and 1118.. ,It. and 

(c} the quantity of melting scrap, 
if an),. proposed to be licenced dur-m, 1880-81'1 

THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHRI 
PRANAB MUKHERJEE): (a) The in-
formation is being collected and will 
be J.id on the Table of the House. 

(b) No import took place ~uring 
1971-'18. Unit-wise import during 1978-
'19 were reported as below:-

Nanre of Ullit Quantity in 
tonnes 

-~~- . ------ ---- ---
Mis. Tamilnadu Steel 

MIs, BdadavaQ Alloys 

MI', Bhoruka Steel 4060 

Mis. SAimoga &ef'J 

MIs. Canara Steel . 1218 

MIa. Mukand Iron 

Mfa. Mubnd Iron . 12000 

MIs. Mahindra U gint" 

MIs. SaQ.ghvi Stet"l 

Mis. Zenith Special St("('le; 

MIs. Piramal Steel 

MIs. D.B. Steel Castings 

M/s. MP Udyog, Kanpur 

(c) The quantum of import during 
1 .... 1 wi.ll depend upon the regis-
tration of demand by the actual users 
with the canalising agency in keeping 
with the policy/procedure, and such 
limited direct imports as are permit'-
-ted under the policy. 

IJDpert ., Mel" Serap " •• O.G.L. 
6_. SHRI BANWARI LAL: Will 

the Wi.tat« of STEIL AND MINES 
be pl~fi to state: 

(b) if so, why are furnaces wel'e 
issued individual imPort licences .. , 
allowed to do direct import <lurial 
1977-78 and 1978-79; and 

(c) whether it is proposed to tc.1-
low the same procedure dunn, ble 
current fiscal year treating mel.tlD& 
scrap import as decanallsed for aU 
practical purposeS? 

THE MINISTER OF COMMERCE. 
AND STEEL AND MINES (9«RI 
PRANAB MUKHERJEE) : (a) NG, 
Sir. Import ot steel melting scrap Cit' 
all grades is in the canansed list fa r 
import in terms of the policy for 11.1-
81. The canalising agency, Metal Scrap 
Trade Corporation Ltd, can, howevet, 
import under the Open General 
Licence. 

(b) The electric furnace units U1 

the country had been passing thre.ugh. 
a difficult time and quite a few (tf 
them had closed down. To reVl ve 
them in the interest' of national ecB-
nomy, Government extended certaIn 
concessions to them. One of the step3 
that had to be taken was to supple-
ment the indigenous supply of ferrous 
melting scrap, which according to re-
port:;, was not adequate to sustain a 
high level of production by the mini-
steel plants. To saVe time and in the 
hope that the measure will encoura~e 
the individual units to import limtteci 
quantities of ferrous melting scrap, 
such ad hoc permission was granted. to 
these units for a short· period. to 
directly import limited quantities or 
scrap. This was subsequently suppert-
ed by the recommendation of the 
Committee appointed by the Govern-
ment" on which the indigenous scrap 
industry was adequately represente<i, 
to resort to imports when the p*tlC-
tion of liquid metal by the mini-steel 
plants rises beyond 1.7 m.t. 

(c) No, Sir. The procedure .. baio.g 
followed. now _does not aUew .... U_iot-
steel plant:s to import ferrous mellin, 
scrap directly. However, in the 1~~ 
of the recommendation of the Ctllt-
mittee mentioned in (b) above, .... e 
direct imports are being permit~. 




